IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL
JODHPUR BENCH, JODHPUR
ORDER SHEET

Driq APPLICATION NO&OF 1999
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Mc. 5.K. Malik, counsel for the applicant.
Heard the learned counsel for the éﬁplicant.
The aDplicant has claimeq fhe re lief th&_ﬂ:
.the respondents be dlrrrected to produce t‘] answer
sheets of the appllcant and other ‘successful
candidates as shown in Anrexure 4/1. The appli-
_cant claims that he has secured more than. 60 per-
. cent mdrks :m Wr itten Examlnat10n. However; there
, is nOthing’"‘on the record to su;p(oort .this claim.
’5 The oral :Lns:.stdnce that the applicant has secured
l§ | mor{é;~ marks than 60 per cent, can not be given any

weight .« Moreover, this is not the scope of the
powers of the Tribunal to examine the copies
and check the tebulation of marks on the basis

of the claim of the applicant.

If the applicant is aggrieved in any manner,
in respect of marks awzrded in written exams or
any other mglpractice;i-“\ prevailing in the depart-

i

T TE

e e o
RN ﬁf. -
¢




(G«OPAMH) (A.K. MISRA)

—-De
ment, he can avail ot her remediés"'liké’c'omplaiiﬁ't‘ |

tothe vigilance etc. In our opinion, no casge /7

for issue Of notice i's made out. Therefore, the

petition is dismissed in limine<
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